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1D 

T]HIL 11?N2UR- IJ in .i3 .i. . L. IGL, 	( 	 r.rz) 

whether the reporters of local news000ers may 
he allwed to see the judgment ? Yg 

To be referred to reoorters or nut 7 / 

hether Their Lordshius wish to see the 
fair copy f the judgnent. 7 Yes 



LnJL
?T 'T-.J 	.L_. 

Lr. 	 The )et it inner .,as ao3ointed as 

.,xtrC enartmental 1,  il  Carrier  on 13.6.1929 at intapara 

brahch ?nst bflce. be continued as such till 22.8.1990. 

Thereafter his services were disensed with. Hence this 

anJlicat ion has been filed with a nr3yer to order regulariscin 

of his services and to restrain theopnosite parties from 

publishing any advert isernent calling for intend ing cendidates 

to file their applications to fill up the post of N .L .b.C. 

of IcnaDLrd branch Post Office on reguLr basis. 

2 • 	In their counter the oposite oert ieS rru intain 

that the OPoosite Party 1,,o.4 invited apDlicatinns for 

consideration Df suitable candidates for apoaintmant to the 

post in question and the etiioner is one of those intending 

candidates whose case is being considered. But no final 

orders have been passed, because the original ap-lication 

bearing No. 259 of 1991 is pending determination by this 

Tribunal. 

3 	he have heard Mr.G.b.Lishra,learned counsel for 

the petitioner and Nr.iswini Kumar iishra, learned Standing 

Counsel. uestinn of giving a direction for regularisation 

of 	services of the netit inner does not arise in view Df 

the judgment 	 by Their Lordships of the SuDreme 
L 

Court reorted in 	1992 SC 2070 and '.I.R. SC 2130. 

Therefore content ion of Mr .5 .K.Nishra, learned counsel for 

the :natitioner on this r.oint stands overruled. Lastly It 

was contended by Mr.Mishra that the case of the aetitioner 

should be considered. --his is a very reasonable request. 

In the counter it is stated that the case of the netitioner 

4 



2 

along with seven others is under consideration and no final 

order. of apointrnent has been issued because of pendency of 

this original aolication. Therefore in such circumstances 

we do not feelriecessvtv of issuinc any further directions. 

All that we would say is 000site Party I'o.4 i at liberty 

to consider the cases of all those seven candidates including 

that of the etitioner, and whosoever:is found to be suitable, 

order of apointment be issued in his/her favour. 

4. 	Thus the apolication is accordingly disp3sed of 

laving the oarties to bear their own cost. 

2c, '91 
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